[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY, PART-
11, SECTION 3, SUB-SECTION (i)

GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS
Notification
New Delhi, the5%September 2016

G.5.R. (E).- In exercise of the powers conferred by sub-sections (1), (2), (3), (4), (8),

(9), (10) and (11) of section 125 and sub-section (6) of section 124 read with section 469 of the
Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following rules,

namely:-

1.Short title, extent and commencement.- (1) These rules may be called the Investor Education
and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016.

(2)They shall come into force with effectfrom the 7" September 2016.

Definitions.- (1)In these rules, unless the context otherwise requires.—

(a) “Act” means the Companies Act 2013;

(b) “Authority” means the Investor Education and Protection Fund Authority constituted
under sub-section (3) of section 125 of the Act;

(¢) “Chairperson” means the chairperson of the authority appointed under sub-section (6) of
section 125 of the Act;

(d) “Company” means company as defined in sub-section (20) of section 2 of the Act and
includes “corresponding new bank’ as defined in sub-section (d) of section 2 of the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970 (5 of 1970) and clause (b)
of section 2 of the Banking Companies (Acquisition and Transfer of Undertakings) Act,
1980 (40 of 1980);

(e) “Existing [EPF” means the Investor Education and Protection Fund (IEPF) constituted
under section 205C of the Companies Act, 1956 (1 of 1956):

(f) “Fund” means the Investor Education and Protection Fund (IEPF) constituted under
section 125 of the Act;

(g) “Investor” means any person, who has committed money in shares, or debentures, bond

or deposits under a scheme or plan of a company registered under the Act;



(h) “Member” means member of the Authority appointed under sub-section (6) of section
125 of the Act; and

(i) “Section” means the section of the Act.

(2) Words and expressions used in these rules and not defined herein but defined in the Act or
in the Companies (Specification of Definitions Details) Rules, 2014, shall have the same

meanings respectively assigned to them in the Act or in the said rules.

3. Fund.- (1) The Authority shall administer the Fund.
(2) There shall be credited to the Fund, the following amounts, namely:-

(a) all amounts payable as mentioned in clause (a) to (n) of sub-section (2) of section
125 of the Act;

(b) all shares in accordance with sub-section (6) of section 124 of the Act:

(c) all the resultant benefits arising out of shares held by the Authority under clause (b);
(d) all grants, fees and charges received by the Authority under these rules;

(e) all sums received by the Authority from such other sources as may be decided upon
by the Central Government;

(f) all income earned by the Authority in any year;

(¢) all amounts payable as mentioned in sub-section (3) of section 10B of the Banking

Companies (Acquisition and Transfer of Undertakings) Act, 1970 and section 10B of
Banking Companies (Acquisition and Transfer of Undertakings) Act, 1980; and

(h) all other sums of money collecied by the Authority as envisaged in the Act.

(3) In case of term deposits and debentures of companies, due unpaid or unclaimed interest
shall be transferred to the Fund along with the transfer of the matured amount of such term

deposits and debentures.

(4) (a) All the money, which accrue under sub section (2) [except clause (g)] of section 125
of the Act shall be deposited in the Consolidated Fund of India under the Major Head
“0075- Miscellaneous General Services — 104 - Unclaimed and Unpaid dividends, deposits
and debentures etc.’. Such sums along with amount deposited under section 205C of the
Companies Act, 1956 shall be transferred to the Fund in the non-interest bearing Public

Account after taking due approval of Parliament through Appropriation Act. This non-




interest bearing Public Account shall be termed as IEPF Fund and shall be utilised for the
purposes provided under sub-section (3) of section 125 of the Act.

(b) (i) All amounts remitted by the companies shall initially be accounted for under the

following heads of Accounts:-
Major Head 0075 — Miscellaneous General Services
Minor Head 104 - Unpaid dividend of Companies.

(ii) Grants and donations given to the Fund by the State Governments, Companies or any
other institutions for the purpose of the Fund as also the interest or other income received
out of the Investments made from the Fund shall be credited to a separate sub-head under
“800 — Other Receipts™ below the MH 0075 — Misc. General Services.

(iii) Amount booked under the above receipt head shall be transferred to the Fund account
under Major Head ‘8235 — General and other Reserve Fund — 116 - 1E & PF’ by the PAO,
Ministry of Corporate Affairs after making suitable budget provision under Major Head
*3451 — Secretariat Economic Services 797 — Transfer to Reserve Fund Deposit Account -
Transfer to Investor’s Education and Protection Fund’. In case the amounts of receipts in a
year is more than the budget provision made under Major Head 3451 transfer to the Fund,
the difference shall be transferred to the Fund in subsequent year, afier obtaining approval
of the Budget Division of Department of Economic Affairs and after making adequate

budget provision in the relevant year.

(iv) Budget provision in connection with the activities to be financed from the Fund shall
be made under Major Head 3451 — Secretariat Economic Services 090 Secretariat -
Investor’s Education and Protection Fund. Actual expenditure under the head shall be
recouped from the Fund and the amount so recouped shall be accounted for under the Major
Head *3451' as Deduct entry below Minor Head ‘902 — Deduct — amount met from
Investor’s Education and Protection Fund® with contra debit to Major Head - *8235 -

General and Other Reserve Funds -116 — [nvestor's Education and Protection Fund’.

4, Accounts and audit.- (1) The Authority shall maintain proper accounts and other relevant
records as given in Schedule to these rules and prepare an annual statement of accounts in
such form as may be specified by the Central Government in consultation with the

Comptroller and Auditor-General of India.



(2) The accounts of the Authority shall be audited annually by the Internal Audit Party of
the office of Chief Controller of Accounts and Comptroller and Auditor-General of India at
such intervals and any expenditure incurred in connection with such audit shall be payable

by the Authority to the Comptroller and Auditor-General of India.

(3) The Comptroller and Auditor-General of India or any other person appointed by him in
connection with the audit of the accounts of the Authority shall have the same rights and
privileges and authority in connection with such audit as the Comptroller and Auditor-
General generally has in connection with the audit of the Government accounts and, in
particular, shall have the right 1o demand the production of books, accounts, connected

vouchers and other documents and papers and to inspect any of the offices of the Authority.

(4) The accounts of the Authority as certified by the Comptroller and Auditor-General of
India or any other person appointed by him in this behalf together with the audit report
thereon shall be forwarded annually to the Central Government and that Government shall

cause the same 1o be laid before each House of Parliament.

3. Statement to be furnished to the Fund.- (1) Any amount required to be credited by the
companies to the Fund as provided under clause (a) to (njof sub-section (2) of section 125
of the Act shall be remitted into the specified branches of Punjab National Bank, which is
the aceredited Bank of the Pay and Accounts Office, Ministry of Corporate Affairs and
other authorised banks engaged by the MCA-21 system, within a period of thirty days of
such amounts becoming due to be credited to the Fund.

(2) The amount shall be tendered by the companies along with challan (in triplicate) to the
specified Bank Branches of Punjab National Bank and other authorised banks under MCA-
21 system who will return two copies of the challan, duly stamped in token of having
received the amount, to the Company. The third copy of the challan will be forwarded
along with the daily credit scroll by the receiving branch to its Focal Point Branch of the
Bank for onward transmission to the Pay and Accounts Office, Ministry of Corporate
Affairs.

(3) Every company shall file with the concerned Authority one copy of the challan referred
to in sub-rule (2) indicating the deposit of the amount to the Fund and shall fill in the full
particulars of the amount tendered, including the head of account to which it has been

credited.




(4) The company shall, along with the copy of the challan as required under sub-rule (3),
furnish a Statement in Form No. IEPF | containing details of such transfer to the Authority
within thirty days of submission of challan.

(5) The amount may also be remitted by Electronic Fund Transfer in such manner, as may

be  specified by the Central Government.

(6) (a) On receipt of the statement, the Authority shall enter the details of such receipt in a
Register maintained physically or electronically by it in respect of each company
every year, and reconcile the amount s0 remitted and collected, with the concerned

designated bank on monthly basis.

(b) Each designated bank shall furnish an abstract of such receipts during the month to the

Authority within seven days after the close of every month.

(¢) The company shall maintain recordconsisting of name, last known address, amount,
folio number or client 1D, certificate number, beneficiary details etc. of the persons in
respect of whom unpaid or unclaimed amount has remained unpaid or unclaimed for a
period of seven years and has been transferred to the Fund and the Authority shall have

the powers to inspect such records.

(7}  The provisions of this rule shall be applicable mutatis mutandis in respect of the
amounts to be credited to the Fund in pursuance of clauses (h) to (m) of sub-section (2) of

section 123,

(8) Every company shall within a period of ninety days after the holding of Annual General
Meeting or the date on which it should have been held as per the provisions of section 96 of
the Act and every vear thereafter till completion of the seven years period, identify the
unclaimed amounts, as referred in sub-section 2of section 125 of the Act, as on the date of
holding of Annual General Meeting or the date on which it should have been held as per the
provisions of section 96 of the Act, separately furnish and upload on its own website and
also on website of Authority or any other website as may be specified by the Government, a
statement or information through Form No. [EPF 2, separately for each year, containing

following information, namely:-

(a) the names and last known addresses of the persons entitled to receive the sum;




(b) the nature of amount;
(¢) the amount to which each person is entitled;
(d) the due date for transfer into the [nvestor Education and Protection Fund; and

{e) such other information as may be considered relevant for the purposes.

Manner of transfer of shares under sub-section (6) of section 124 to the Fund.- (1) The
shares shall be credited to an 1EPF suspense account (on the name of the company) with one
of the depository participants as may be identified by the Authority within a period of thirty

days of such shares becoming due to be transferred to the Fund:

Provided that. in case the beneficial owner has encashed any dividend warrant during the
last seven years, such shares shall not be required to be transferred to the Fund even though

some dividend warrants may not have been encashed.

(2) For the purposes of effecting transfer of such shares, the Board shall authorise the

Company Secretary or any other person to sign the necessary documents.
(3) The company shall follow the following procedure, namely:-

(a) The company shall inform at the latest available address, the shareholder concerned
regarding transfer of shares three imonths before the due date of transfer of shares and
also simultancously publish a notice in the leading newspaper in English and regional
language having wide circulation, and on their website giving details of such

shareholders and shares due for transfer:

Provided that in cases, where the seven years as provided under sub-section (3) of
section 124 have been completed or are being completed within three months from the
date of coming into force of these rules, the company shall initiate the aforesaid

procedure immediately and transfer the shares on completion of three months:

(b) In case, where there is a specific arder of Court or Tribunal or statutory Authority
restraining any transfer of such shares and payment of dividend, the company shall not

transfer such shares to the Fund:

Provided that the company shall furnish details of such shares and unpaid dividend to

the Authority in Form No. IEPF 3 within thirty days from the end of financial vear;



(¢) For the purposes of effecting the transfer where the shares are dealt with in a

depository,-

(i} the Company Secretary or the person authorised by the Board shall sign on
behalf of such shareholders, the delivery instruction slips of the depository
participants where the shareholders had their accounts for transfer in favour of
IEPF suspense account (name of the company);
(i) on receipt of the delivery instruction slips, the depository shall effect the
transfer of shares in favour of the Fund in its records.
(d) For the purposes of effecting the transfer where the shares are held in physical form,-
(i) the Company Secretary or the person authorised by the Board shall make an
application, on behalf of the concerned shareholders, to the company, for issue of

duplicate share certificates;

(ii) on receipt of the application under clause (a), a duplicate certificate for each such
shareholder shall be issued and it shall be stated on the face of it and be recorded in
the register maintained for the purpose, that the duplicate certificate is “Issued in
lieu of share certificate No..... for purpose of transfer to IEPF” and the word
“duplicate” shall be stamped or punched in bold letters across the face of the share

certificate;

(iii) particulars of every share certificate issucd as above shall be entered forthwith
in a register of renewed and duplicate share certificates maintained in Form No. SH
2 as specified in the Companies (Share Capital and Debentures) Rules, 2014;

(iv) after issue of duplicate share certificates, the Company Secretary or the person
authorised by the Board, shall sign the necessary Form No. SH 4 i.e., securitiecs
transfer Form as specified in the Companies (Share Capital and Debentures) Rules,
2014. for transferring the shares in favour of the Fund;
(v) on receipt of the duly filled transfer forms along with the duplicate share
certificates. the Board or its Committee shall approve the transfer and thereafter the
transfer of shares shall be effected in favour of the Fund in the records of the
company.

(4) The company or depository, as the case may be, shall preserve copies of the depository

instruction slips, transfer deeds and duplicate certificates for its records.



(5) While effecting such transfer, the company shall send a statement to the Fund in Form

No. IEPF 4 containing details of such transfer,

(6) The voting rights on shares wransferred to the Fund shall remain frozen until the rightful

owner claims the shares:

Provided that for the purpose of the Securities and Exchange Board of India (Substantial

Acquisition of Shares and Takeovers) Regulations, 2011, the shares which have been

transferred to the Authority shall not be excluded while calculating the total voting rights.
(7) Once the physical shares are transferred in the name of the Authority, the Authority shall
dematerialise these shares and it shall keep only those shares in physical form, where

dematerialisation of shares is not possible.

(8) The Authority shall maintain 1EPF suspense account (name of the company) with
depository participant on behalf of the shareholders who are entitled for the shares and all
benefits accruing on such shares e.g. bonus shares, split, consolidation, fraction shares etc.
except right issue shall also be credited to such IEPF suspense account (name of the

company).

(9) The shares held in such IEPF suspense account shall not be transferred or dealt with in
any manner whatsoever except for the purposes of transferring the shares back to the
claimant as and when he approaches the Authority or in accordance with sub-rule (10) and
(1)

(10) If the company is getting delisted, the Authority shall surrender shares on behalf of the
chareholders in accordance with the Securities and Exchange Board of India (Delisting of
Equity Shares) Regulations, 2009 and the proceeds realised shall be credited to the Fund

and a separate ledger account shall be maintained for such proceeds.

(11) In case the company whose shares or securities are held by the Authority is being
wound up, the Authority may surrender the securities to receive the amount entitled on
behalf of the security holder and credit the amount to the Fund and a separate ledger

account shall be maintained for such proceeds.

(12) Any further dividend received on such shares shall be credited to the Fund and a

separate ledger account shall be maintained for such proceeds.




¥ Refunds to claimants from Fund. - (1) Any person. whose shares, unclaimed dividend,
matured deposits, matured debentures, application money due for refund, or interest
thereon, sale proceeds of fractional shares, redemption proceeds of preference shares, etc.
has been transferred to the Fund, may claim the shares under provision to sub-section (6) of
section 124 or apply for refund.under clause (a) of sub-section (3) of section 125 or under
proviso to sub-section (3) of section 123, as the case may be, to the Authorityby making an
application in Form IEPF 5 online available on website www.iepfeov.in along with fee, as
decided by the Authority from time 10 time in consultation with the Central

Government,under his own signature.

(2) The claimantshall afer making an application online in Form |EPF-5 under rule (1), send the
same duly signed by him along with, requisite documents as enumerated in Form IEPF-5 to

the concerned company at its registered office for verification of his claim.

(3) The company shall, within fifteen days of receipt of claim form, send a verification report
to the Authority in the format specified by the Authority along with all documents submitted
by the claimant.

(4) Afier verification of the entitlement of the claimant-

(a) to the amount claimed, the Authority and then Drawing and Disbursement Officer of the
Authority shall present a bill to the Pay and Accounts Office for e~ payment as per the
guidelines.

(b) to the shares claimed, the Authority shall issue a refund sanction order with the approval of the
Competent Authority and shall either credit the shares which are lying with depository
participant in IEPF suspense account (name of the company) to the demat account of the
claimant to the extent of the claimant's entitlement or in case of the physical certificates, if

any. cancel the duplicate certificate and transfer the shares in favour of the claimant.

(5) The Authority shall, in its records, cause a note to be made of allthe payments made

under sub-rule (4).

(6) An application received for refund of any claim under this rule duly verified by the

concerned company shall be disposed of by the Authority within sixty days from the date of




receipt of the verification report from the company, complete in all respects and any delay
beyond sixty days shall be recorded in writing specifying the reasons for the delay and the

same shall be communicated to the claimant in writing or by electronic means.

(7) In cases, where the application is incomplete, a communication shall be sent to the

claimant by the Authority detailing deficiencies of the application.

(8) In casé, claimant is a legal heir or successor or administrator or nominee of the
registered security holder. he has to ensure that the transmission process is completed by the

company before filing any claim with the Authority.

(9) The claimant shall file only one consolidated claim in respect of a company in a

financial year.

(10) The company shall be solely liable under all circumstances whatsoever to indemnity
the IEPF Authority in case of any dispute or lawsuit that may be initiated due to any
incongruity or inconsistency or disparity in the verification report or otherwise. The 1EPF
Authority shall not be liable to indemnity the security holder or Company for any liability
arising out of any discrepancy in verification report submitted etc leading to any litigation

or complaint arising thereof.

Power to direct payment of amount due to the Fund. - (1) The company shall furnish a
statement to the Authority in Form No. [EPF 6 within thirty days of end of financial year

stating therein the amounts due to be transferred to the Fund in next financial year.

(2) The company shall also furnish a statement to the authority within thirty days of the
closure of its accounts for the financial year stating therein the reasons of deviation, if any,

of amounts detailed in sub-rule (1) above and actual amounts transferred to the Fund.

(3) Authority shall furnish a report to the Central Government within sixty days of end of
financial year giving details of companies who have failed to transfer the due amount to the

Fund.



9.

10.

1L

(4) Authority shall also furnish a report to the Central Government by end of next financial
year giving details of companies who have failed to file information referred to in sub-rule
(8) of rule 5.

Transfer of assets, liabilities, etc., of the existing IEPF to the Authority.- On and from the
date of establishment of the Authority,—

(a) any reference to the existing IEPF in any law other than these rules or in any contract or
other instrument shall be deemed as a reference to the Authority:

(b) all properties and assets, movable and immovable, of, or belonging to, the existing IEPF,
shall vest in the Authority:

{c) all rights and liabilities of the existing IEPF shall be transferred to, and be the rights and
liabilities of the Authority;

(d) without prejudice to the provisions of clause (c), all debts, obligations and liabilities
incurred, all contracts entered into and all matters and things engaged to be done by, with or
for the existing IEPF immediately before that date, for or in connection with the purpose of
the said existing 1EPF shall be deemed to have been incurred, entered into, or engaged to be
done by, with or for, the Authority:

(e) all sums of money due to the existing IEPF immediately before that date shall be
deemed to be due to the Authority; and

() all suits and other legal proceedings instituted or which could have been instituted by or
against the existing IEPF, immediately before that date may be continued or may be
instituted by or against the Authority.

Returns and reports.- (1) The Authority shall furnish to the Central Government at such
time and in such form and manner as may be specified or as the Central Government may

direct, such returns and statements and such particulars with regard to its activity.

(2) Without prejudice to the provisions of sub-rule (1), the Authority shall, within one
hundred and eighty days afler the end of each financial year, submit to the Central
Government a report in such form, as may be specified, giving a true and full account of its

activities during the previous financial year.

Protection of action taken in good faith.- No suil, presecution or other legal proceedings

shall lie against the Central Governmentor Authority or any officer of the Central
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Government or any member, officer or other employee of the Authority for anything which

is in good faith done or intended to be done under these rules.

Repeal and savings, - (1) The Investor Education and Protection Fund (Awareness and
Protection of Investors) Rules, 2001 and Investor Education and Protection Fund
{Uploading of information regarding unpaid and unclaimed amounts lying with companies)
Rules, 2012 are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken or purported to have
been done or taken under the rules repealed by sub-rule (1) shall, in so far as it is not
inconsistent with the provisions of these rules, be deemed to have been done or taken under

the corresponding provisions of these rules.

Schedule

REGISTERS AND BOOKS OF ACCOUNT TO BE MAINTAINED BY THE
AUTHORITY

(i)
(ii)

Register of Shares transferred under sub-section (6) of section 124
Central Cash Book

(iii) Company wise Ledger
(iv)  General Ledger

(v)
(vi)

Cashier's Cash Book
Bank Ledger

(vii) Register of Assets

{vil
(1x)
(x)
(xi)

i) Investment Register
Claim Register
Refund Register
Suspense Register

(xii) Documents Register

{xii

i) Any other register or Book as decided by Authority




FORM O.EF-I Statement of amounts

credited to Investor
[Pursuant to rule 5(4) of the Investor Education and Protection
Education and Protection Fund

et e Fund
Authority {Accounting, Audit, Transfer
and Refund) Rules, 2016]

Form language o English o Hindi

Refer instruction kit for details.

MNote 1 - Please adhere to the ‘Process for uploading INvesion-wise details’ as mentionsad on the
Acknowledgment, to be generated upon upload of this eForm.

Note 2 —Please take a note that this form has to be filled only for one Financial Year ata time,
Note - All fields marked in * are to be mandatorily filled.
1.({a)*Corporate identity number (CIN) of company/ r

i Pre fill

Bank Corporate ldentification number (BCIN)
{b) Global Location Number (GLN) of company ]

| 2. {a) Name of the company/bank

(b} Address of registered office of the company,/bank

{c) “email id of the company/bank

- Servics request number (SRN) in resped of payment made 1o thie fumnd | Preml ]

Date of payment of amount fo the fund |__ | (ODMYYYY)

il

3
a
5. AmMOuRt credited to the fund  (in Rs ) |
-

Mode of payment [ Challan payment (Cash, Chegue, Demand drafl} () Oninee Payment

| 7.* Details of the amount credited to the fund

5, | Particulars Amount Date by  which
MNa. « amount should have
(in Rupees) been credited to the

fund

(a) | Amount In the unpaid dividend accounts of
companies

The application mone'w,r received by companies for




allotment of any securities and dur refund

Matured deposits with companies

Matured debentures with companies

clause (b) to (d) above

Interest accrued on the amounts referred to in

(i} Application maney due for refund

(i) Matured deposits with companies

AttachmentsList of attachments

(iii) Matured debentures with companies

sale proceeds of fractional shares arising out of
issuance of bonus shares, merger and

amalgamation

{g) | Redemption amount uf-preferenca shares

rants and donation

QOthers

Total

Financial ¥ear to which the amount relstes

B

1. Optienal attachments, iF any.

Declaration

to sign and submit this form.

To the best of my knowledge and belief, 1 declare that all

rules made thereunder in respect of the subject matter of this form an
been complie
including the attachments to this form and nothing material has been sup

the requirements of Companies Act, 2013 and the
d matters incidental thereto have
d with. | also declare that all the information given herein above is true, correct and com|




“To be digitally signed by

“Designation

“DIN of the director; or PAN of the manager or CEQ |

or CFD; or Membership number of the comipany

secretary; or PAN of Authorized person of the bank

Mote: Attention is also drawn to provisions of Section 448 and section 449 of Companies Act, 2013 which
| provide for punishment for false statement and false evidence.

l : Pfe:-_quﬂny

This eform has been taken on file maintained by 1EPF Authority through electronic mode and on the basis of
statement of correctness given by the company.

FORM NO. IEPF-2 < o~ Statement of unclaimed |

and unpaid amounts

[Pursuant to rule 5(8) of the Investor
Education and Protection Fund Autheority
{Accounting, Audit, Transfer and Refund)
Rules, 2016]

Form language o English o Hindi
Refer instruction kit for details.

Mote 1 - Please adhere to the '‘Process for uploading Investor-wise details' as mentioned on the
Acknowledgment, to be generated upeon upload of this eForm.

| Note - All fields marked in * are to be mandatorily filled.

1.(a}"Corporate identity number (CIN} of company/ | J pre fill

Bank Corporate Identification number {BCIN)
{b) Global Location Number (GLN) of company




2. (8) Name of the company/bank ]

(b} Address of registered office of the company/bank

(e} *email id of the company/bank
¥

2. {a) “Financlal year ended i l {(DDMMANYY YY)

(b} “Date of annual general meeting (AGM) or | ] (DDMMAYYYY)
Due date whichever is earlier

4 “\Wnether registered with Reserve Bank of india (RBI} () yes () No

5. Number of small shareholders of the company [ |

6. Number of small depositors of the company r _I

7. Detalls of unclaimed and unpaid amounts
{aj “Amount of Unclaumed and unpaid dividend I__ 3 - ]

{b) “Amoum of appiication moneys received and due for refund

(¢} “Amount of malured deposits l_

(d)
(e} Interest accrued on the amounts referred (o in clause (b) o (d) above
() “Application money dug for refund I_' ]

“Amount of matured debentures

(i} "Matured deposit with companies | |

{iii) "Matured debentures wilh companies 1— J

(f) *Sale proceeds of fractional shares arising out of issuance of bonus shares,
P

merger and amalgamation

(g] *Redemption amount of preference shares

(h) Others

Total

Declaration

I

I have heen authorized by the Board of directors” resolution number” Dated * (DD/MMYYYY)

It

to sign and submit this form.

To the best of my knowledge and befief, 1 declare that all the requirements of Companies Act, 2013 and the
rules made thereunder in respect of the subject matter of this form and matters incidental thereto have




been complied with. | also declare that all the information given herein above is true, correct and complete |
including the attachments to this form and nothing material has been suppressed. |

| *To be digitally signed by

*Designation

*[IN of the director; or PAN of the manager or CEO or

| CFO; or Membership number of the secretary; or I—

PAN of Authorized person of the bank

| Note: Attention is also drawn to provisions of Section 448 and section 449 of Companies Act, 2013 which
provide for punishment for false statement and false evidence.

== - _

This sform has been taken on flle maintained by IEPF Authority through electronic mode and on the basis of statement
of correctness given by the company.

tel: “of shares and
unclaimed or unpaid dividanj

FORM NO. IEPF-3

[Pursuant to sub-section (6) of section 124 of
the Companies Act, 2013 and rule 6(3) of the
Investor Education and Protection Fund

Authority (Accounting, Audit, Transfer and
Refund) Rules, 2016]

not transferred to th
Investor Education an
Protection Fund

Form language O English O Hindi

Refer instruction kit for details.

Note - All fields marked in * are to be mandatorily filled.

i. Details of the Company

(ay *Corporate identity number {CIN) of company/ ]_ I Pre fill
Bank Corporate Identification number (BCIN)
(k) Mame of the company/bank | =

ic] Address of registered office of the company/bank



(di *emall id of the cnmpanw’bank|

2. Details of shares and dividend not transferred to IEPF account

“Total number of shares

Total naminal amount of the shares

L

Total amount of unpaid dividend on such shares | |

3. *Financial year ended as on |:] (DD/MM/YYYY)

4. Details of shares and dividend
‘Number of entries/cases

' Folio No./ Kind of shares

DP ID- Client ID- Account number

Nominal Amount of | Financial Name of the | Date of order
amount of | unclaimed and | year to | court/
shares unpaid dividend | which it | tribunail/

relates authority

Attachments

List of attachments

pr—

; Attach | ) o e e B P D

1. “Order of the court/tribunal/statutory authority; —————— | |
2. Optional attachments, if any L Attach = ——— ——
e Rermowe attachment J

Declaration

I have been authorized by the Board of directors’ resolution numbq | Dated *
(DD/MM/YYYY) |

¥ | to sign and submit this farm.To the best of my knowledge and belief, 1 declare that all the
requirements of Companies Act, 2013 and the rules made thereunder in respect of the subject matter of
| also declare that all the information

reto have been complied with.

this form and matters incidental the




given herein above is true, correct and complete including the attachments to

this form and nuting I
material has been suppressed,

DSC Box
‘To be digitally signed by 3

*Designation L _l

“DIN of the director; or PAN of the manager or CEQ or

CFO; or Membership number of the secretary; or

PAN of Authorized person of the bank

Note: Attention is also drawn to provisions of Section 448 and section 449 of Companies Act, 2013 which
| provide for punishment for false statement and false evidence.

= Chack Form | i Prescrutiny ‘ (L
For office use anly: T _—|
eForm Service request number (SRN) | aForm filing date f i{DDﬂu‘lMl‘Y"r"('\"j

This e-Form is hereby registersd

i
Digital signature of the authorising officer |

Drate of signing

J (DOMMYY YY)

FORM NO. IEPF-4 i@y Statement  of

transferred to the Investor
Education and Protection
Fund

[Pursuant to rule 6(5) of the Investor
Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund)
Rules, 2016]

Form language o English o Hindi

Refer instruction kit for detalls.




Mote 1 - Please adhere to the "Process for uploading Investor-wise detalls’ as mentioned on the
Acknowledgment. to be generated upon upload of this eForm,

Note - All fields marked in * are to be mandatorily filled.

1{a) ‘ Corporate identity number (CIN) of mpam!

(b) Giobal iocation number (GLN) of company | 1

2{a) Name of the company

(b). Address of the
registered office
of the company

ic) “e-mail D of the company

3. (a) *Total nominal amount of shares transferred to the IEPF account

I l

{b) “Total number of shares transferred

4, *SRN of form |IEPF-1

5 * Finacial Year to which the amount relates

|

Declaration

1 have been authorized by the Board of directors’ resolution numbd

1

ko sign and submit this form.

| To the best of my knowledge and belief, 1 declare that all the reguirements of Companies Act, 2013 and the
rules made thereunder in respect of the subject matter of this form and matters incidental thereto have

been complied with. | also declare that all the information given herein above is true, correct and complete
' including the attachments to this form and nothing material has been suppressed.

D5C Box
“To be digitally signed by

*Designation




+DIN of the director; orlncome-tax permanent account number l_

of the manager or CEQ or CFO; or Membership number

| of the secretary

Mote: Attention is also drawn to provisions of Section 448 and section 443 of Companies Act, 2013 which
provide for punishment for false statement and false evidence.

e

This eform has been taken on file maintained by IEPF Authority through electrenic mode and on the basis of statemant
of correctness given by the company.

FORM NO. IEPF-5

Application to the Authority
for claiming unpaid amounts
and shares out of Investor
Education and Protection
Fund (IEPF)

[Pursuant to sub-section (3) of section 125 of
the Companies Act, 2013 and rule 7(1) of the ;
Investor Education and Protection Fund  syems
Authority (Accounting, Audit, Transfer and

Refund) Rules, 2016]

Form language O English O Hindi

Refer instruction kit for details.

Note - All fields marked in * are to be mandatorily filled.

1. Particulars of the applicant

(a) “Name of the applicant | |
(b) “Address of the applicant

(c) Phone number [ =1

(d) Mobile Number [ il

{e) E-mail 1D I

2. Particulars of the Company/Bank from which the amount is due
—_— — . 'F Pre-fill




3.

*Curprate ide number (}l of company/
Bank Corporate Identification Number (BCIN)

5} Name of the company/bank |

Address of registered office of the company/bank

{d) emall id of the company/bank

Details of shares claimed

"Folio No./

pPr  ID

-Client

Account

Cntagnrir

Kind of

share

Number

shares

Total

nominal

amount of the

share
number

4, Details of amount claimed
S5 No

Particulars Amount (in Rupees)

Dividend amount

Application money due for refund

Matured deposits u.l'rti's_::umpa ny

Matured debentures with company

Interest accrued on application money due for refund

Interest accrued on matured deposits with company

Interest accrued on matured debentures with company

Interest accrued" on dividend credited to IEPF under the |
Companies Act, 1956

sale proceeds of fractional shares arising out of issuance of
bonus shares, merger and amalgamation

Redemption amount of preference shares

Others, specify




| e a L
Note: If applicant doesn't have any information on amount claimed then the
related column above may be left blank.

“Number of claims ‘:l

Year wise details of securities / deposits for which the amount is claimed
MNature | Amount | Financial Nature of | Folio  No./DP | Category | Reason for non-

of claim | of the | year to | security / ID-Client ID- {6} receipt/non-
(1) claim which it | deposit Account encashment of the
{2) relates [4) Number instrument of
(3) (5) payment

{7

« Aadhaar Number or Passport/0CI/PIO Card No. {in case of NRI/foreigners)

L |

6. *Details of bank account (Aadhar linked, in case applicant is not NRI/foreigner) in which
refund of claim to be made

{a) Bank account number i _1

{b) Bank name ] ]

{t) Bank branch I_ _]

{(d) Type of account O Saving O Current

(e) IFSC code l |

7. Demat account number r _|

Declaration

1 declare that all the requirements of Companies Acl, 3013 and the rules made thereunder in respect of the subject miaties of this form
and matters incidental thereto have been complied with. 1 further déclare that all the information given herein above is true, correct and
complete including the attachments to this form and nothing material hig been suppressed.

nderstand that |, am the claimant and after filing the refund claim in this form online, shall to send the
attachments prescribed below to Nodal Officer{IEPF) of the company at its registered office in an envelope
‘ marked “claim for refund from [EPF Authority” for initiating the verification for claim

Print out of duly filled claim form with claimant signature

1.
2. Copy of acknowledgement
3. Indemnity Bond {original) with claimant signature




AdvanceStamped reipt {original)
\n case of refund of matured deposit or debenture, ariginal certificate thereto
Copy of Aadhaar Card

Proaf of entitiement (certificate of share/Interest warrant Application No. etc.)
., Cancelled Cheque leaf

. Copy of Passport, OCI and PI card in case of foreigners and NRI

10, Other optional document,(if any)

Note: Attention is also drawn to provisions of Section 448 of Companies Act, 2013 which status that-

oo N O B

"Saye as otherwise provided in this Act, if in any return, report, certificate, financial statement, prospectus,
statement or other document required by, or for, the purposes of any of the provisions of this Act or the
| rules made thereunder, any person makes a statement,-

{a) which is false in any material particulars, knowing it to be false; or
(b) which omits any material fact, knowing it to be material,

_ he shall be liable under section 447."

Madlt; - Ch:eckFu'rm:l | _'F"mscn.rtT\?mi Sty
For office use anly = ik ']
aForm Service raquest number (SRM) j eFarm filing date |_ (DOMIMAMYYY)

Digital signature of the autharising officer e
This a-Form is hereby approved = §|

This e-Farm is heraby rejected

Dale of signing

Statement of unclaimed or
unpaid amounts to be
transferred to the Investor
Education and Protection
e Fund

FORM NO. IEPF-6

[Pursuant to rule 8 of the Investor
Education and Protection Fund Authority
{Accounting, Audit, Transfer and Refund)
Rules, 2016]

Form language o English o Hindi

mefer instruction kit for details.

Note - All fields marked in * ave to be mandatorily filled.
1.(a)*Corporate identity number (CIN) of company/ ]_ |

Pre fill
Bank Corporate Identification number{BCIN)

(b} Global Location Number(GLN) of company o |




z.a}Hume of th company/bank

{b}Address of registered office of the company/bank

{c) *email id of the company/bank [

3. “Financial year end date | |

4. "Details of the amount due to be credited to the 1EPF in subsequent financial year

SNo

Particulars

Amount (in Rupees)

Date by which
amount  should
be credited to
the fund

Amount in the unpaid dividend accounts of
companies

(b)

The applicatihn money received by companies
for allotment of any securities and due for
refund

Matured deposits with companies

Matured debentures with companies

Interest accrued on the amounts referred to in
clause (b) to (d) abgve

i) hpplicatiun money due for refund

{ii} Matured depusits with companies

(iii) Matured debentures with companies

sale proceeds of fractional shares arising out of

issuance of bonus shares,
andamalgamation

merger

Redemption amount of preference shares

Grants and donation

Others, specify




Others, specify |

Total

Attachments

Attach { |

2. Optional attachments, if any

Declaration

| have been authorized by the Board of directors” resolution number* Dated ’&DDIHT*I,.-’Y‘(W} ;0 sign and submit §

this form.

To the best of my knowledge and belief, 1 declare that all the requirements of Companies Act, 2013 and the |
rules made thereunder in respect of the subject matter of this form and matters incidental thereto have
been complied with. | also declare that all the information given herein abave is true, correct and complete

including the attachments to this form and nothing material has been suppressed.

DSC Box
#To be digitally signed by

* Designation

* DIN of the director; or PAN of the manager or CED ar _!

CFO: or Membership number of the secretary; or

PAN of Authorized person of the bank

Mote: Attention is also drawn to provisions of Section 448 and section 449 of Companies Act, 2013 which
provide for punishment for false statement and false evidence.

This eform has been taken on file maintained by IEPF Authority through alectronic mode and on the basis of statement
| of correctness given by the company.
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feoqor : = fwr e & o § ardie 5 R 2016 it srferg==T weaT 91,17, 854(s7) FTT YR
T T & $i TwF g ATt 28 wEd, 2017 i wftgsar g avanm, 178(3), arire
13 ST, 2017 Ft sifdrg=eT "ear anar.fA. 1267(3r) sic arie 22 75, 2018 £ ST e
AL, 472(31) g e v o

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 1st May, 2019

G.S.R. 343(E).—In exercise of the powers conferred by sub-sections (1), (2), (3), (4), (8), (9), (10)
and (11) of section 125 and sub-section (6) of section 124, read with section 469 of the Companies Act, 2013
(18 of 2013), the Central Government hereby makes the following rules, further to amend the Investor
Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016, namely:-

1. (1) These rules may be called the Investor Education and Protection Fund Authority (Accounting,
Audit, Transfer and Refund) Amendment Rules, 2019.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Investor Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016 (hereinafter referred to as the said rules), in rule 2, in sub-rule(1), in clause (d), for the
words, brackets, letter and figures “and ‘subsidiary bank’ as defined in clause (k) of section 2 of State
Bank of India (Subsidiary Bank) Act, 1959 (38 of 1959)”, the words, figures, brackets and letter *, State
Bank of India constituted under section 3 of the State Bank of India Act, 1955 (23 of 1955), ° subsidiary
bank’ as defined in clause (k) of section 2 of the State Bank of India (Subsidiary Bank) Act, 1959 (38 of
1959) and includes any other entity which is required to transfer any fund to Investor Education and
Protection Fund in accordance with any Act or statute governing it” shall be substituted.

3. In the said rules, in rule 3, in sub-rule (2) in clause (g), after the words, figures, letter and brackets
“section 10B of the Banking Companies (Acquisition and Transfer of Undertaking) Act, 1980”, the
words, figures, letter, and brackets *, sub-section (3) of section 38A of the State Bank of India Act,
1955” shall be inserted.

[F. No. 05/01/2019-1EPF]
ANURAG AGARWAL, Jt. Secy.

Note : The principal rules were published in the Gazette of India vide number G.S.R. 854(E), dated the
5" September, 2016 and amended vide notification number G.S.R 178(E) dated 28" February, 2017,
G.S.R. 1267(E) dated 13" October, 2017 and G.S.R. 472(E) dated 22" May, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. it
MANOJ Digitally signed by
MANOJ KUMAR VERMA
KUMAR Date: 2019.05.01

VERMA 21:51553 +05'30°
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feoqor: o e W F TS, ST, 9 |1, @ 3 I9-4mT (i) W e an.H. . 854 (3), a5
fravaT, 2016 3T TERITAd U 10 9 3fiT qeraTd SAferg=aT et aran [, 178 (31), i 28
wadd, 2017, AT.FLE. 1267 (31), @ 13 seay, 2017, aUE.M. 472 (31), i@ 22 1%,
2018, AT.%1.f. 343(z1), a9 1 WS, 2019, AT.F1.5. 571(31), T 14 307, 2019, wT.F7.5.
396(31), <@ 09 5[, 2021, aT.#1.14. 785(s7), @ 09 Faw=¥, 2021, AT&LMA. 791(3),
AT 12 7Y, 2021, 91575, 888(31), AT 28 fRawaw, 2021, A, 414(37), a9 16
SATE, 2024 ST A1.F1.M. 552(3), A 9 e, 2024 g werted e v o

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 1st October, 2025

G.S.R. 733(E).— In exercise of the powers conferred by sub-sections (1), (2), (3), (4), (8), (9), (10) and
(11) of section 125 and sub-section (6) of section 124 read with section 469 of the Companies Act, 2013 (18 of 2013),
the Central Government hereby makes the following rules further to amend the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016, namely:-

1. @ These rules may be called the Investor Education and Protection Fund Authority (Accounting,
Audit, Transfer and Refund) Amendment Rules, 2025.

)] They shall come into force with effect from 6™ October, 2025.

2. In the Investor Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules,
2016, for the Form No. IEPF-5, the following Form shall be substituted, namely:-

“Form No. IEPF-5 Form language

Application to the Authority for claiming unpaid amounts and sharesout ~ English @  Hindi
of Investor Education and Protection Fund

[Pursuant to Section 125 (3) of the Companies Act, 2013 and rule 7 of the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules,2016]

Refer instruction kit for filing the form

All fields marked in * are mandatory

1. Entitlement Letter issued by Company/Bank O Yes O No

If ¢ Yes’ is selected in field no. 1

Copy of an Entitlement Letter | |

2. Claimis to be filed by O Self O Authorised Representative

If filing as Authorised Representative ‘ ‘
Signed copy of Authority Letter

3. Applicant details



[wTT H—ave 3(i)] ST 3T TSI ; STETETLOT

Particulars of the applicant
3 (a) *Category of Applicant QO Individual (O Entity

Individual’s details

(b) First Name

(c) Middle Name

(d) Last Name

(e) Father’s First Name

(f) Father’s Middle Name

(g) Father’s Last name

(h) *Date of Birth (DD/MM/YYYY)

Entity details

(i) Type of the Entity

(Company/LLP/Foreign Company/Foreign LLP/HUF/Sole Proprietorship/Partnership/Others)

(j) *CIN/FCRN/LLPIN /FLLPIN / Registration No.

(K) *Name of Entity

(I *Date of Incorporation (DD/MM/YYYY)

Contact Details of Applicant

(m) * Address of the Claimant

*Address Line 1

Address Line 2

*Country

*Pin Code/Zip Code

*Area/Locality

*City

District

*State/UT

(n) Phone number
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(0) *Mobile Number (with Country code)

Re-send OTP

(p) *Enter OTP for Mobile Number Verify OTP
() *E-mail 1D

Re-send OTP

(r) *Enter OTP for E-mail ID Verify OTP

(s) Aadhaar Number

(s)(i)*Aadhaar Card of the claimant and -if-joint holders are
there, copy of Aadhaar card of all joint holders

(t) Passport, OCI and PIO card number in case of foreigners and NRI

(t)(i) *Copy Passport, OCI and P10 card in case of

foreigners and NRI

(u) *PAN of the applicant

Company/Bank details
4 *Particulars of the company/bank from which the amount is due

(a) *Corporate Identity number (CIN) of company /
Bank Corporate Identification number (BCIN)

(b) *Name of the company/bank

(c) *Address of the registered office of the company/bank

(d) *Email ID of the company/bank

5 (a) *Is it a case of transfer or transmission under rule 7 (8) & 7(9) of IEPF Rules, 2016 Yes O No O

(b) Name of original security holder

(c) Relation of claimant with security holder

(d) Number of Nominee/Legal heirs/Successors/ Administrator/ Others holders

(e) Name of Beneficiary

(f) Copy of death certificate attested by Claimant




[¢TT HI—&TE 3(i)] T T TSI © T 11

(9) Succession certificate/Probate/Will
(h) No Objection Certificate from other holder
(i) Indemnity Bond and surety affidavit | |
()) Any other document required under rules | |

Details of the Claim

6.  *Type of Claim O Shares O Amount O Amount and Shares

7. Details of shares claimed (More than one Folio for one company/bank can be added

(@ Number of Folio Max. 15 Entries
S.No. | Type of Holding @ Folio No. from which | Type of Share E] Number of shares
(Physical / Demat) transfer has been (Equity / Preference)
made to IEPF

Complete Demat
account number
from which transfer
has been made to
IEPF

Total

8. Details of amount claimed

(@ Number of claims Max. 15 Entries

(b) Year wise details of securities/deposits for which the amount is claimed

S.No. | Type of claim v| Type of E] Folio No. Amount Financial Reason for
(Unpaid dividend/ Holding from which of the year to non-receipt/
Application money due (Physical / | transfer has claim which claim | non-
for refund/ Matured Demat) been made to relates encashment of
deposits/ Matured IEPF (YYYY- the instrument
debentures/ Others Complete YYYY) of payment

Demat
account
number from
which
transfer has
been made to
IEPF (v)
Total
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9. *Name of Depository O NSDL O CDSL

A. * Demat account number in which shares to be credited by company/bank

(*User has to enter active demat no. with both DPID and CLIENT ID) .
Validate

B. Details of Bank account in which amount shall be credited (prefilled)

(a) Bank account number

(b) Bank Name

(c) IFSC Code

(d) MICR Code

Attachments

(a) *Client Master List of De-mat A/c of the claimant / |

Transaction statement for demat holding

(b) *Securities Certificate such as

Bonds/Debentures/Fixed Deposit receipts/Certificate of

share/Interest warrant/Dividend warrant, Application No./Statement of
transaction documents for loss of original share certificates as per rules etc.)

(d) Optional Attachments-If any |

Declaration by the Authorised Representative of Entity

[ ] 1 declare that I am authorized by the | <Entity Name> vide *resolution/authorization Number *

dated <dd/mm/yyyy> | | to fill and sign this form and declare that all the requirements of Companies

Act, 2013 and the rules made thereunder in respect of the subject matter of this form and matters incidental thereto

have been compiled with. | further declare that:

Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information has
been suppressed or concealed.
All the required attachments have been completely and legibly attached to this form.

Declaration by the Authorised Representative of Individual

E] | declare that I have been duly engaged by <Individual Name> vide *authorization number | Authorization No.

*dated <dd/mm/yyyy> for the purpose of filing of this form. It is hereby certified that |
have gone through the provisions of the Companies Act, 2013 and Rules thereunder for the subject matter of this form
and matters incidental thereto. | further declare that:
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Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information has
been suppressed or concealed.
All the required attachments have been completely and legibly attached to this form.

Name of the Authorised Representative

Designation/Professional Qualification of the Authorised Representative

Membership/DIN No /PAN No of the Authorised Representative

Declaration by Claimant

| declare that all the requirements of Companies Act, 2013 and the rules made thereunder in respect of the subject
matter of this form and matters incidental thereto have been complied with. | further declare that all the information
given herein including the attachments to this form is true, correct and complete and nothing material has been
concealed.

I declare that I have not claimed/ will not claim, the shares and/or amount claimed under the same folio and/or for
same financial

year on any earlier occasion for this company/bank.

[[] *1'understand that I, am the claimant/authorised representative, after filing the refund claim in this form online,
shall send the attachments prescribed below to Nodal Officer (IEPF) of the company / bank at its registered office in
an envelope marked “claim for refund from IEPF Authority” for initiating the verification for claim

1 Print out of duly filled claim form with claimant signature

2 Copy of acknowledgement mail

3 Indemnity Bond (original) with claimant signature

4 In case of refund of matured deposit or debenture, original certificate thereto
5 Copy of Aadhaar Card

6 Proof of entitlement (certificate of share/Interest warrant Application No. etc.)
7 Cancelled Cheque leaf

8 Copy of Passport, OCI and PI card in case of foreigners and NRI

9 Signed Copy of Authority Letter if filed by Authorised representative

10 Other optional document, (if any)

E-Sign

Note: Attention is also drawn to provisions of Section 448 of Companies Act, 2013 which status that-

“Save as otherwise provided in this Act, if in any return, report, certificate, financial statement, prospectus,
statement or other document required by, or for, the purposes of any of the provisions of this Act or the rules
made thereunder, any person makes a statement, -

(a) which is false in any material particulars, knowing it to be false; or

(b) which omits any material fact, knowing it to be material, he shall be liable under section 447
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For office use only:

eForm Service request number (SRN)

eForm filing date (DD/MM/YYYY)

29

[F. No. 05/04/2020-1EPF]

ANITA SHAH AKELLA, Jt. Secy.

Note.— The principal rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i),
vide number G.S.R. 854 (E), dated the 5" September, 2016 and subsequently amended vide notification
number G.S.R. 178(E) dated the 28" February, 2017, G.S.R. 1267 (E), dated the 13" October, 2017, G.S.R.
472 (E), dated the 22.05.2018, G.S.R. 343(E), dated the 1% May, 2019, G.S.R. 571(E), dated the 14™ August,
2019 , G.S.R. 396(E), dated the 09" June, 2021, G.S.R. 785(E), dated the 09" November, 2021, G.S.R
791(E), dated the 12" November, 2021, G.S.R. 888(E), dated the 28" December, 2021, G.S.R. 414(E), dated
the 16" July, 2024 and G.S.R. 552(E), dated the 9" September, 2024.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



